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Part II - Section 3 

 

केन्द्र-शासित प्रदेश लद्दाख प्रशािन 
ADMINISTRATION OF UNION TERRITORY OF LADAKH 

 
 

General Administration Department 

 

 Subject: Women Reserved Seats in Ladakh Aunotomous Hill Development Councils          

(Amendment) regulation, 2026. 

 

Order No.: 546-LA(GAD) of 2026 

Dated: 06.11.2026 

 
Apropos to the subject quoted above, the Order regarding the seats reserved for women in the 

Ladakh Aunotomous Hill Development Councils (LAHDC)  in their respective districts is hereby 

published for the information of the general public of the Union Territory of Ladakh. 
 

The Order is enclosed herewith. 

 

By order of UT Administration of Ladakh. 

 

Sd/- 

(Rudra Goud P.T) IAS, 

Administrative Secretary, 

General Administration Department. 

 लद्दाख, 06 नवंबर, 2026  

 LADAKH, FRIDAY, NOVEMBER, 06, 2026  

भारत सरकार 
GOVERNMENT OF INDIA 

 
 

     

एस.जी.-एल.डी.-अ.-06112026-1879
SG-LD-E-06112026-1879



 

 

 

 

 

 

Copy to the:- 

1. All Administrative Secretaries, UT of Ladakh. 

2. Director General of Police, UT of Ladakh 

3. Divisional Commissioner, UT of Ladakh. 

4. Chief Electoral Officer, UT of Ladakh. 

5. All Deputy Commissioners, UT of Ladakh. 

6. Director, NIC, UT Ladakh for uploading on the UT website. 

7. Joint Director, Department of Information & Public Relations, UT of Ladakh for wide dissemination in all 

mediums of information. 

8. Under Secretary to the Lieutenant Governor, UT of Ladakfh for information of the Hon’ble Lieutenant 

Governor. 

9. OSD to the Chief Secretary, UT of Ladakh for information of the Chief Secretary. 

10. Personal Assistanty to the Administration Secretary, GAD. 

 

(Dorjay Gailson) JKAS, 

Under Secretary, 

General Administration Department. 
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“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The 

Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal 

consequences and also for any other misrepresentation etc.” 
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